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Will the Minister of PERSONNEL,PUBLIC GRIEVANCES AND PENSIONS be pleased to state:

(a) whether the Government proposes to amend `The Freedom of Information Act` before it is notified so as to make it more effective,
strong and more people friendly; 

(b) if so, by when; 

(c) whether representations have been received in this regard; 

(d) if so, the details thereof and the action taken thereon; and 

(e) the details of States which have passed `Right to Information Act`, while recognizing the right to information as part of the
fundamental rights?

Answer
MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTRY AFFAIRS.(SHRI SURESH PACHOURI) 

(a) to (d): `The Freedom of Information Bill, 2002`, as passed by the Lok Sabha and Rajya Sabha on 3rd December, 2002 and 16th
December, 2002 respectively, received the assent of the President on 6th January, 2003, following which `The Freedom of
Information Act, 2002` was notified in the Gazette of India on 7th January, 2003. 

Government has received a number of representations/ suggestions for amending the provisions of the Act. These suggestions, along
with a proposal to finalise the date from which the Act shall come into force, are being examined and, if necessary, a Bill to amend the
Act shall be brought before the Parliament. 

(e): According to available information, the states of Tamil Nadu, Goa, Rajasthan, Karnataka, Delhi, Maharashtra, Assam, Madhya
Pradesh and Jammu & Kashmir have enacted their own `Right to Information Act`. 
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